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Prithvi S ingh ..." Petitioner

-VersUS-

Union of India &. Ors, Re spondents

CCBAf/i

HON'BLE fvH. JUSTICE V. S. MALIfMIH, CHAm^N

HON'BLE i®. P. C. JAIN,. vREMBEK (A)

Shri B. B. Srivastava, Counsel for the Petitioner

Shri B. S. Oberei, Praxy Counsel for Shri Shyeoi
Moorj ani, Counsel for the Respondents

ORDER (ORAL)

(Hon'ble /te. Justice V» S« Malimath, -Chairman) ;

In view of the fact that the judgment of the

Tribunal has since been complied with, we do not

consider it necessary to pursue these prccesdings.

Accordingly, the same are dropped. The rule is

discharged. No costs.

( p. C. JAIN )
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